CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH
O.A. NO. 350/1747/2016 Dated : 22.11.2017
~ Coram . Hon’ble Ms. Manjula Das, Judicial Member
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OR D ER (Oral)

Manjula Das, Judicial Member

By this OA the applicants have prayed for the following reliefs:

“8(a) To quash and set aside the impugned Order dated 04.02.2016 issued
by the Senior Divisional Personnel Officer, Eastern Railway, Asansol being
No.E/Rectt./LARSGESS/ASN dated 04.02.2016 rejecting the candidature of
the applicant No.2 on medical ground.

(b) An order directing the authorities to conduct a re-medical_

examination as per Appeal dated 02.03.2016 and in terms of the Rule 522
of the Indian Railway Medical “Manual-and. to grant employment to the
applicant No.2 as. per the Certificatef |ssued by the pnvate Doctor within a
period as to this Hon ble Tnbunal,ma%y seem‘fltia?”d proper
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materials placed before me. No reply has been filed by the respondents despite -

repeated opportunities were given.

3. _Ld. Counsel for the applicants Mr. B. Chatterjee submits that the applicants
made repeated representations to the authorities ventilat'ing their grievances but

the respondent authorities have not considered their case. Finding no other




alternative the applicants have _a:pproac'hed this Tribunal seeking the aforesaid

reliefs.

4, Mr. B. Chatterjee, Ld. Counsel for the applicants submits that the applicants

“would be satisfied for the present if the respondent authorities are directed to.

consider and dispose of the representation/appeal of the applicant No.1 dated

02.03.2016 which was filed along with'a Medical Certificate{Annexure A/3 to the

O.A.).
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